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cNTRAL ADIISTRATIVE TRI8UNRL• 

1) 

Second Floor, 
Csmmerciel Complex, 
Indiranagar, 
Beng9lore-560 038. 

Dated: 14 JUL1993 
RPPLICTIoN NO(s),_________________________ 

21icant(5) 	 Re2oncieflt(s) 

SU83ECT:- Erwardjna of co 	 er 
wt - —a—L-tu mumipit5rrat1veribunaI,anQalore ench 
BanQalore. 

Please find enclosed herewith a copy of the ORDER! 

STAY/INTERIII ORDERpassed bythisTribunal in he above said 
&pplicatjsn(s) on  ----- 

ut q'iq .D ;PG  REGISTRAR 
JLJDICIFL BRANCHES, 



	

/ 	 CENTRAL ADMINISTRATIVE TRIBUNAL 

	

I' 	 BANGALORE BENCH 

DATED THIS THE THIRTIETH DAY OV JUNE, 1993 

P?esent: Hon'b].e Shri Justice P.K. Shyamsunder, Vice Chairman 

Hon'ble Shri V. Ramakrishnan, Member(A) 

APPLICATION NO.100/1992 

Shri Shivappa 
s/o. Irappa Ligade 
Gangmate 
Hotgi Junction. 	 •.. Applicant 

( Shri F.V. Path, Advocate) 

Vs. 

Uiion of India 
represented by 
General Manager 
South Central Railway 
'Rail Nilayam' 
Secunderabad (A.P. 

The Divisional Railway Manager 
South Central Railway 
Hubli, Dist. Dharwad. 

The Senior Divisional Accounts 
Officer, South Central Railway 
Hubli. Dist. Dharwed. 	 ... Respondents 

(Shri A.N. Venugopal, Advocate) 

This application having come up for 

hearing before the Tribunal today, Hon'ble Shri V. Ramakrishnan, 

Mernber(A), made the •folloiing: 

ORDER 

The applicant 's prayer is that the action 

of the Railways in determining his date of birth as 1.7.1920 

/ 	-4 	\\1and  accordingly to superannuate him with effect from 
r,J%JI3D.6.197B was illegal and was without jurisdiction and that 
) /1 

the date of birth should be modified as 7.12.1924 a-the 

	

, 	 _______________________________ 
de-te--ef 6ir-th sh.,ul 	e med1fv a; 7.12.1924 and the date 

7 
I 	 : 	.....2/ 



of superannuation accordingly postponed. He had also 

sought consequential reliefs like,'leave encashmant and so on. 

2. 	 After listening to the submissions it 

seems that no material has been brought out which could 

justify the request for changing the date of birth. We 

are informed that the applicant contintd in service for 

the period from 1.7.1978 to 31.12.1962 on erroneous 

consideration. This period was treated as re—employment 

and the same will be governed by the rules and regulaticns 

applicable to the re—employed pensioners and this period 

cannot count for the purpose of pensionary benefits. 

Accordingly, we see no merit in this application and the 

application is dismissed. 

b/ — 

yrr 
(V. RAIIAKRISHNAN) 

NEP'6ER(A) 

- - 

(p.i. SHYArUNDER) 
VICE CHAIRIrIAN 

tRUE co 

ci'o1' 0ci%C 

bUUE 
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tRL DMINISTRTIE tRIeUL 
BANG1JORE BENC}1 

second FlOdr, 
Commercial Complex, 
Indiranagèr, 

Ication No _.51/19_93 	Bangalore-560039. Reviww Appl 	
Dated: '8 oct 199 

APPLICTIN NO() 	too àf 1992.

'PPLI 
 

_ C t NTS hivappa RESPONDENTS:General 'Manager, 
Sotxth Central Railway,Secwlderabad 

and Others. 

	

1. 	Sri.F.V.PatiJ, 
Advocate,No.555, 
53rd Cross,Third Block, 
iajajinagar,Near Rama Mndir, 
Bangalore-10. 

	

2. 	Sri.A.N.Venugopaia Gowda, 
Mvocate,No.8/2-Upstajrs, 
R.V.Raod,Opp;Bangal.ore HOspital, 
Bangalore..4. LI 

Subject:... 	oruardjflQ of coDjes 	the Order •oassed 

Please find enclosed herewith a .topy of the 
OROER/STAY/INTERIM ORDER, Passed 	 Tribunal in the 
above said application(s) 	Fort 	October l  1693. 
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Date 
	

Office Notes 
	

Orders of Tribunal 

PKsjvç)]vR(rlA) 
4.10.93 

Thisis not a fjt case 

for reviewing the order passed 

by us on 13.6,93. If the applicant 

is aggrieved, he should prefer an 

appeal to the Supreme Court. R.P. 

is disposed off accordingly. 

TRU COPY 

sEcnoN off IER 

Ti%A1
A111TE fl$%fl* 

It2sAL UWA 


